st | gl el (TA) 04/0007/2003—05

REGD. NO. D. L. (N) 04/0007/2003—05

Che Gazette of India
i # v

. 49| - ?éﬁ:——vfr ﬁ:w 2—famar 8, 2007, srﬁart/amgmm 11-—aruz1wr 17, 1929

ATTg
WEEKLY

No. 4”] NEW DELHI, DE(E'\lBLRZ —DECEMBER 8, 2007, SATURDAY/AGRAHAYANA ll—AGR\HA\ANAH 1929

' wmﬁﬁwwmﬁmﬁ%ﬁmﬂﬁawgww%mﬁr@mﬁ

bepara_g_g paging is given to this Partin order that it may be filed as a separate.compilation

YT 11 —TGUE 3 — IU-TUE (i)
PART 1l—Section 3—Sub-section (ii) . ]

WA HIERTT &m(mwm)mmmmmmmm

Statutory Orders and Notificatidns Issued by the Ministries of the Government of India

(Other than the Ministry of Defence)
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MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS

- (Department of Personnel and Training)
* New Delhi. the 22nd November, 2007

S.0. 3422 .—In exercise of the powers conferred by
sub-section (8) of Section 24 of the Code of Criminal
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AWARD

The Government of India, Ministry of Labour, New
Delhi referred the following dispute No.L-41012/14/2007/
IR(B-1) Dated 27-8-07 for adjudication to the Presiding
officer, CGIT-cum-Labour Court, Lucknow;
“Whether the action of the management of NE,
Railway Mailani Distt, Lakhimpur Kheri, Lucknow/
Gorakhpur in removing Mohd. Yasin S/o0 Mohd.
Salim from service w. e. f. 13-7-94 after doing work as
casual labour w.e.f. 20-7-76 to 12-7-94. is legal and
justified ? If not to what reliefthe concerned workman
is entitled?”

The Government endorsed the copy of the reference
order to the parties with the clear direction that parties
raising the dispute shall file a statement of claim complete
with relevant documents list or reliance and witnesses with
Tribunal within 15 days of the receipt of the order of
reference and also forward a copy of such statement to
each one_ of the opposite parties involved in this dispute
under Rule 10B of the I. D. Act, 1947.

Though the reference order is received in this court
on 10-9-07 but no statement of claim forwarded though
office of the court write till 28-9-07. The court ordered on
28-9-07 to issue notices to the parties by registered post,
fixing 19-10-07 for filing statement of claim and 2-11-07 for
filing of written statement. Notices were sent by
registered post on 16-10-07 but none appeared. The notice
sent to the worker Mohd. Yasin received back with the
remark that addressee left without address. Since the worker
is not traceable therefore there is no alternate then to pass
no claim award.

Lucknow 2-11-07
SHRIKANT SHUKLA, Presiding Officer
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New Delhi, the 1 5th November, 2007

S.0. 3453.-—In exercise of the powers conferred by
Sub-Section (1) of the Section 6 of the Equal Remuneration
Act, 1976 (25 0of 1976) and in supersession of notification
of the Government of India in the Ministry of Labour
No. S. 0. 52 dated 22-12-1998 (published in the Gazette of
India, Part-11, Section-3, Sub-Section (ii) on the
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2-1-1999) the Central Government Bereby constitutes the
Central Advisory Committee, consisting of the followmg
members, namely:—

Advisory Committee

1. Union Minister for Labour and
Employment ' Chairperson

2. Secretary, Ministry of Labour Ex- Officio
and Employment Member

3. Joint Secretary, Ministry of Labour and -do-
Employment
(Incharge of Child and Women Labour)

4. Joint Secretary, -do-
Ministry of Women and Child Dcvelopment

5. Adviser, l.abour and Employment -do-
Division, Planning Commission

6. Secretary, Labour Department -do-
Governinent of Andhra Pradesh,
Hyderabad

7. Secretary, Labour Department -do-
Goverminent of Uttar Pradesh, Luknow

8. Secretary, Labour Department, -do-
National Capital Territory of Delhi, Delhi

9. Member Secretary, -do-

National Commissiop for Women,
4, Deen Dayal Upadhaya Marg, New Delhi

10. Shri Vishwa Mittra Bahl, Non-Official Member
M/s. Auto Steel _
70 Shivaji Marg, Industrial Area, N. Delhi

H. Mrs. Vaijyanti Pandit, -do-
Secretary, Indian Merchants' Chamber
LNMIMC Building, PB 11211 Churchgate,
Mumbai-400 020

12. Mrs. Renukadevi Barkatali, -do-
President, INTUC, Assam Branch,
K. €. Sen Road, Paltan Bazar, Guwahati (Assam)

3. Smt. Geeta Jayant Gokhale, -do-
101-A, RamNiwas, G.B. Indulkar Marg,
Villeparle(East), Mumbai-400 057 '

14, Ms. Jaya Arunachalam, -do-
President, Working Women's forum (ln(ha)
- 55, Bhimasena Garden Road, Mylapore,
Chennai-500 004

15. Ms. Jyotsna Sivaramayya, -do-
Institute of Social Studies Trust,
India Habitat Centre, Upper Ground Floor,
Core 6A, Lodhi Road, New Delhi

16. Ms. Pammi Bajaj -do-
* S-9, Pandav Nagar, Street No. 10,
Samaspur Raod, New Delhi-91

17. Smt. Shayamala Bhandary, -do-
Advocate & Notary,
|st Floor Venkata Ramana Arcade,
Kundapur, Udupi District-576 201,
Kamataka

Non- Official
Member

- 18. Smt. Shail Singh,

474/156, Brahm Nagar, Phase-1I
Triveni Nagar, Daleeganj Crossing,
Sitapur Road, Luchnow (UP)

19. Smt. Ganga Thakur Potai -do-
C/o Shri Jeevan Lal Thakur ’

- MIG-201-202, Vijeta Complex,

New Rajendra Nagar,
Raipur, (Chattisgarh) .

20. Smt. Krishna Tirath ) -do-
Member of Parliament (Lok Sabha)

21. Prof. Alka Balram Kshatriya -do-

" Member of Parliament (Rajya Sabha)

The term of office of non-official member(s) of the
Committee shall be two years.

[No. A.42011/25/97-C&WL.I1]
HARJOTKAUR, Director
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New Dethi, the | 5th November, 2007

S.0. 3454 .—In pursuance of Section [7 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Government hereby publishes the Award (Ref. No.51/98)
of ‘Central Government [ndustrial Tribunal-cum-Labour
Court, Bangalore as shown in the Annexure in the
industrial dispute between the employers in relation to the
management of Military Farm and their workman, which

was received by the Central Government on 15-11-2007.
" [No.L-14012/2597-IR (DU)]
SURENDRA SINGH, Desk Officer

ANNEXURE

BEFORE THE CENTRALGOVERNMENT
INDUSTRIALTRIBUNAL-CUM-LABOUR COURT,
BANGALORE-560 022
Dated 30th October, 2007

. * PRESENT
Shri A. R. SIIDDIQUI, Presiding Officer
' C.R.No.51/1998

1 Party
The Farm Manager,
Military Farm,

« Hebbal,
Bangalore

‘1Party
Shri Shivanaja,
Bommennahalli,
Tayagatur Post,
Gubbi Taluk,
Tumkur District.



